
CENTRAL ADMINISTRATIVE TRIBUNAL 
BA NALOREENCH 

Second Floor, 
Commercial Complex, 

Indirariagar, 
6angalore-38, 

Dated: 	1 cr rcolqg4 

PPLICTION NO(s) SG i 9 3 
PPLICANTS 

c
RESPflNDENTS: 

CO C~ 	1< 'PkA 
TO. 

04 
f. rwTX 

57 	k 

(;LCAJ 

6eQ 

SUBJECT:- ForuardinQ of copies of the Orders passed by 
the Central Adminiftrative Tribunal,B'angalore, 

-xxx- 

Please find enclosed herefjth & copy of the 

Passed by this Tribunal 

in the above mentioned application(s) on  

1-- _P UTY REGISTR R 
JU DICIAL BRINCHES. 

gm* 	 MCI 



Date 	 Office Notes 
I 	 - Orders of Tribunal 

PKS(VQ/VR(IIA) 

20.01.1994 

Heard both sides. Time for cimpijance 

extended by a further period of three months 

from the date of this order, No further 

extnsions. Delay in filing the application 

is condoned. 
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CENTRAL PDMINISTRTIVE TRIBUNAL 
'BANGLOEH 

Second Floor, 
Commercial Complex, 
Indirenagar, 
Bangalore....560038. 

Uated 4 SEP 1993 

APPLICRTIOrj No(s) 566 of 1993. 

APPLICNT5: S.Swavjken 	v/s. RESPONDENTS: Director,Foremen 

Training Institute,Bangalore & Others. TO 

Sri.M.Ftaghavendrachar, 
Advocate,No.1074&1075, 
Fourth Gross, 
Sreenivasanagar 41 Phase 
Banashankari I Stage, 
Bangalore-560 050. 

Sri.M.Vasüdeva Rao, 
Central Govt,$thg.Counsel, 
High Court Building, 
Bangalore—!. 

The Director, 
Foreman Training Institute, 
Tumkur Road,Bengalore-560 022. 

II 

ubjct:- Forwarding of c_ppies of the Order passed 
the Centraf __1mn4+y.+4., 

Please find enclosed herewith a copy of the 

ORbER/5Ty/INTERIM ORDER, passed by this Tribunal in the 

above said application(s) on_091,993,; 

() DEPTY ECISTRAR 
JUDICIAL BRANCHES. 

gm* 	 (•-_______ 



CENTR4L PDMINISTRTIVE TRI8UNPL 
8ANGLORE 	tH 

Second Floor, 
Commercial Complex, 
Indirenagér, 
Bangalore-550038, 

Dated2 4 SEP1993 

APPLICATION No(s) 566 of 1993.  

APPLICNT5: S.$waviken 	v/s. RESPONDENTS: Director,Foreinen 

Training Institute,Bangalore & Others, 
TO.  

Sri.M.Rághavendrachar, 
Advocate,No.1074&1075, 
Fourth Gross, 
Sreenivasanagar I Phase 
Banashankari I Stage, 
Bangalore-560 050. 

Sri.M.Vasüdeva Rao, 
Central Govt,Stng.Counsel, 
High Court Building, 
Bangalore-1. 

3. 	The Director, 
Foremen Training Institute, 
Tumkur Road,8angelore-560 022. 

Subject:- Forwarding of cppies of the Order passed by 
the CentrafAdmjnjstratjve Tribunal,Eengalore 

Please find enclosed herewith a copy of the 

ORDER/5Ty/INTERIM ORDER, passed by this Tribunal in the 

above said app11atjon(s) onQ9_I993.: 

DEP*CGTSTRAR 
JUDICIAL BRANCHES. 

gm 



CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE 

DATED THIS THE 8TH DAY OF SEPTEMBER,1993. 

PRESENT: 

Hon'ble Mr.Justice P.K.Shyamsundar, 	.. Vice-Chairman. 

And 

Hon'ble Mr. V.Rainakrishnan, 	 .. Meiber(A) 

APPLICATION NUMBER 566 OF 1993 

S. Swaviken, 
So I.M.Savari Muthu, 
Major, Skilled Worker, 
Foreman Training Institute, 
Tumkur Road, Bangalore. 	 .. Applicant. 

(By Sri M.Raghavendrachar, Advocate) 

V. 

The Director, 
Foremen Training Institute, 
Tumkur Road, Bangalore-22. 

The Director General! 
Joint Secretary of Employment and Training, 
Shram Mantralaya, 
Ministry of Labour, New Delhi. 

The Union of India, 
represented by its Secretary, 
Ministry of Labour, New Delhi. 	 .. Respondents. 

(By Sri M.Vasudeva Rao, Standing Counsel) 

This application having come up for admission to-day after 

notice, Hon'ble Member(A) made the following:- 

' ----- 	 ORDER 
. 	

, 	(•_ 

( 

 

The issue in this case relates to the eligibility of the 
.LJ 
 ( 

app cant to hold the post of Skilled Worker. It is not in 

dispute that according to the Recruitment Rules, both the direct 

< 	recruits as well as promotees must have the qualification of 

I 	S.S.L.C. before aspiring to the level of Skilled Worker. The 

V 



-2- 	 1' 
applicant who is present before us to-day has informed us that 

he studied only upto 5th form which he claims is equivalent 

to 10th standard. Obviously Fifth Form is not equ:ivalent to 

the qualification of SSLC. However, the fact remains that he 

has been serving for a number of years and he has been appointed 

on an ad hoc basis to the cadre of Skilled Worker on 22-5--1986 

and subsequently regularised in that level on the recommendations 

of the DPC by order dated 29-1-1987 (Annexure-Al). 	We hold 

that the department on the facts of this case shall have relaxed 

the eligibility criteria so far as educational qualification 

is concerned in respect of the applicant keeping in view his 

long service and the fact that he has been serving as a Skilled 

- Worker for over 6 years now. We accordingly issue a direction 

t 	the department 	to 	relax the 	educational 	qualification 	so 

- fai 	as the applicant is concerned and to continue him as Skilled 

(orker.  This 	order 	snoula be 	complied 	with within 	4 	months 

from the date of this order. No costs. 

1/ 	-- 
VICE-CtIAIRi'LA.N. 
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